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CENTRAL AD~INISTRATIV£ TRIBUNAL 

ALLAHABAD BENCH,ALLAHABAD 

• 

Original Apclic atien No: 1104 of 1994 

B.K.Singh ••••• ••••• Applicant, 
Vereua 

' 
Union of India & Ora, ••••• • •••• AI spondenta • 

Hon1 bla Plr, S,Das Gupta, Me11ber-A 
Hon 1blt Plr. T,L,Verea I Me1ber-J 

(By Hon 1 ble S,Das Gupta, A,M,) 

. .. • -
Heard Shri P .K .Khare, learned counsel 

for the applicant on a dati ssi on. 

The app~ic ant' a case is that he waa 

working as a substitutt Extra Departmental Delivery 

Agent (EDDA for short) in plact of the per~!lnent 
4 - -· 

i ncumbe'•nt Shri Chandrika Singh who was on leavt 

on acc.Ynt of illness, It appears that th• raspendtnte 

havt now sent a requis1tion to the District Employment 

Officer for sending names of suitable cand~datee for 

tht post of EDDA in which the applic~t was working 

as a subetitutt, The applicant is aggrieved that 

his name hae not be~n forwarded bw the E•ploy•ent 

Exchange and is cl alming the relief that the respondent 

be directed to regularist the services of the applicant 

from the i•itial date of hie working as EDOA de~laring 

the requisition to the EmplDyment as null and void, 

We have gone through the application 

carefully. We are of the view that the applicW~t 

had been working as a substitute, albeit for 

~considerable pe ritd tf tiM, However, this does 
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' not give hi• any right to be ragu~ieed ~ 
•• 

hie service since hie initial appoint•nt was 

not by following the procedure enu•eratad in 

the Rules for appoint•ent of EOOA which waa 

purely a Stop Gap Arrangement and normally it 

should coae ta an and whenever a regular appaintment 

to the post is made, So far aa the forwarding at. 

the name s by tha Employment Exchange is concerned, 

it is for the l • ploy•ent Exchange to decide which 

naaea ahould~ponaored depending on the roatert 
)... k ... 

be maintained of _the candidates seeking e•ployMnt. 

In view of this, we find no ""rit in this case. 
1<1 

However, since the applicant~atated to have been 
'· .... 

working for tt.e eonsiderable period of time aa 
~ .> 

• 
substitute EODA, he may sub•! t a representation 

to the respondents for being considered along with 

ether candidates sponsored by Emplay.ant Exchange 

for being selecx:ted to the post and the responde.ota 

may consider the s aid representa tion in accordance 

"'ith law. With this observation, this application 

is disposed of at the admission eta~. 

Allahabad Dated: 1,8,1994 

/jw/ 

Plember-A 
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